
 
 

Misc.(Bail) Case No.  472/2021 
O  R  D  E  R 

 
16-12-2021    Seen the petition No. 1527/21, filed by accused Sadar Ali, 

Maharuddin and Majibur Rahman, seeking pre-arrest bail, in connection with 

Tezpur PS Case No. 2641/21, u/s 448/354/325/379/34 of IPC, 

corresponding to GR Case No. 3239/21.  

   I have heard the learned lawyers appearing for both sides. I 

have also gone through the contents of the case record. 

    The allegation in the FIR is that on 25-11-2021 accused 

persons committed trespass into the house of informant, pull and push on 

the informant and also allegedly snatched away the gold chain from the 

neck of informant.   

   Learned counsel for the state submitted that perusal of case 

diary is necessary.  

    On the other hand, learned Sr. counsel for accused Mr. J. 

Baishya contended that there was series of litigations between the informant 

and accused and this FIR is the culmination of long standing enmity 

between the parties. Learned counsel appearing for the accused however 

contended that snatching away gold chain from the neck of informant is 

false and misleading one and no inference can be drawn on such allegations 

without having any material against the accused. Therefore, learned counsel 

insists that there is absolutely no materials against the accused persons and 

accused deserve to be released on pre-arrest bail.  

   Having taken into consideration of submissions made and on 

consideration of the case record it reveals that there are series of cases and 

counter-cases against each other. It is also seen that the offences alleged 

against accused are bailable one except u/s 379 of IPC.   

  Situated thus, this court is of the considered view that it is a 

fit case to extend the benefit of pre-arrest bail in favour of the accused 

persons. Consequently, the I.O. is directed to release the petitioners/accused 

Sadar Ali, Maharuddin and Majibur Rahman  on bail in execution of a bond of  



 

 

Rs 20,000/- (Rupees twenty thousand) only  to his satisfaction in the event 

they are arrested in connection with this case.  

 

     Accordingly, the pre-arrest bail petition stands disposed off.  

        

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
 
 
 

Misc. (Crl) Case No. 93/2021 
 

O  R  D  E  R 
 
 
01-04-2021    Seen petition No. 438/21 filed by one Md. Hafijuddin u/s 

439 of Cr.P.C. seeking bail for accused Md. Rafik Ahmed in connection 

with Dhekiajuli PS case No. 118/21 (corresponding to GR Case No. 

760/21), u/s 366(A) IPC.   

   The allegation in the FIR is that on 07-03-2021 one 

Lilima Karmakar lodged an ejahar in Dhekiajuli Police station alleging 

inter-alia that her younger sister (X) aged about 16 years disappeared 

from her residence at Alisinga and on frantic search it is learnt that 

accused named in the FIR allegedly kidnapped her and kept her 

confined in some unknown place.  

   Learned counsel for the State submitted that case 

against the accused u/s 366 IPC which is a serious offence and the 

case diary as called for has been received, which reveals sufficient 

materials against the accused.       

   On the other hand, learned counsel for the accused 

submitted that accused has been falsely implicated in the case. The 

alleged victim girl voluntarily eloped with accused on her sweet will 

and no elements of offence u/s 366 IPC attracted.     

   Having heard the learned counsel appearing for both 

sides and on consideration of the facts of the case, admittedly it is 

seen that age of alleged victim girl was 16 years at the time of 

incident and was allegedly taken by accused. Even if it is assumed 

that she eloped with accused on her own she appears to be 16 years 

old at the time of incident. On the other hand, the case diary also 



reveals that the girl has been induced by accused to go with him and 

the fact that the girl has been taken by the accused proves that she  

O  R  D  E  R 

 

has been removed from the custody of her guardian without their 

consent and kept her confined elsewhere.     

   Therefore, considering the materials in the case diary, this 

court is not inclined to grant bail to accused.  

  Let the case diary be returned.    

  The bail application is accordingly disposed off.  

    

 
 

 
            (C.B. Gogoi) 

        Sessions Judge,  
                              Sonitpur,Tezpur. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
   


